F.1h.30(3 )/99-Judl,
Gov :rnment of Indila _
" Ministry of Law,Justicc and Co,Affalrs
' Depar tment of Legal Affoirs
Judicial Scction

'I'III'II-

Now Delhi, the 24thScptomber, 1909

Subs - vision of fec payable to Scnior Couns el /Junior Ccunsel
. Pgr conducting :§u¥tratla@ cases on behalf of thoe Contxal
Government -—wiore the Arbitragtors in Dzalhi/New Delhi
and other places wee.fs 1. 20.1999,

LI B B B L

Bnclosed horc nlease find @ copy of the Revised Scheme
containing terms and conditions for the ongagement of (1) Senior
Counsel and (ii) Junior Counsel in respect of the arbitration
cases on behalf of the Governmuent of India before the Arnitrators
in Delhi/New D:lhi ard other places.

2 For the guidance of wvarious Ministrics/Departments the
following clarificetions are given for settling the fee '1lls,
TA/DA etc. payable t» them for their ongagament in Dclhi/Now
Delhi and other places sutside Delhi,

. (a) The couns2l will be engaged only in accordance with
tha Tovisod terms 2nl conditions anplica le to them w,.e.f,
1.10. 1999 and no cas: for navmant of foo ot the higher rates
than the ratas prescribod in the Reévised Scheme will ™o
entertainad sy this Donartmont.

The Couns=l will ‘.2 paid fco at the old rates in
respect of their aop: rance befsre the Arbitrator and other
work done “y thom prior to 1.10,1999 and at the revised rates
in respect of work don: -y thon on/aftir 1, 10.1999. However,
in cases where the Aroiitration Pancl Counsel put in some appearanc:
nafora l.l0.1996 and sorme onfafter 1l.10.7999, tha counsel will
be paid fee in accoriance with the rates before or on/after
2.10.1999, keeping invicw the respoective terms and conditions
annlicable to them,

(c) In resncct of the cases listed for hearing before
the Arbitrators in Delhi/New Delhi and outside Ddlhi, the Senior
 Counsel /Junior Counsel will ©e engaged sy the officer ‘incharge
of the Judteial Sectiocn, Depdrtment of Legal Affairs,. Ministry
of Law ana Justice depinding on the importance of thease and
financial stzkes involv:d, : |
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(4) Tho Fee 'ills submitted =y the Panel Counsgl will "o ﬂ\\\
processed by.thé conccerncd Department and the payment is to. ke made ‘
“directly Dy it.to the Counsel concerncd, Other miscellancous and
‘out of pocket expenses such as typing, court fee stomps if any,
.will ie. arne by the Ministry/Department on whose ehalf the Counsel
will conduct’thé cas> bhefore the Arbitrator. The expenditure relatine
to TA/DA payable to the Counsel for their arpoarance outside Delhi
-has to b2 Hnrna,hg the Ministry/Department on whose rogquest the
Counsg! is engaged to conduct the casc,

. Al]l the Ministyiocs/Deportments which proposc to ongage
geninrfﬁuniﬂ Enunzel-§ar g?b?tra?xgn ma tters’ ou ige tha egﬂquartars

are requested to make all necessary arrangements with regoxrd to
travel and iwarding ond lodging and locel transportation expenses
with thom, Depertments z2roe furthoer req@sted to ascertain that the
Bills in thesc respects are made in thelr no os and settled *w them
dircctly $o0 that the nccessity of rolmbursomed of oxpenses incurred
by the Euunsel later is minimiscd, They org further requested to
-make arranqgemaents for thoeir troavel in consultation with the counsel
‘conccrned, AII-thﬂ.Ministrica/ﬁcpartmuﬁtﬁ are further requested to
" ensurc that in casc the Counscl concerned incur the axpenditure,
the "ills in respect of such cxpenditure arc sanctioned and money
paid to thom Ammediztely and in amy casc not laterthan 2 month from
the date of receipt of the 'iils.

4, If anﬁ difference or doubt arisces in respoect of fee bills
claimed by the Counsel, the mattoer may be roforred to the Ministry
of Law, Dgpartment of Logal Affairs whosc decision shall be final,

*uqﬁaﬁt o

( Krishna ‘Kumar )
Zbint Secret?ry & Leégel Adviser to the
Guvernmqnt of India

Cony to:-
l,, - Shri N.,C.,Jain, JS & LA, Roilway oard, New Doalhi,
2. liinis try of Ux -n Doveloomont, Nirman'Chavan, low Delhi.
< DGS&Dg_ﬁEW Delni (Smt.Shail Goel, Arbitrator).
4, Shri B,L, Nishad, Ar itrotor, DGS3D, Naew 'Delhi. '
D Shri UK. Jhe, Addl,Legel Advisor & OSD(Lit),DGSRD,New Delhi.
6, All tho advocatiss conczrned as montioned in the list,
Te ' - . Judicial Scctisn wih 50 (s/conrizs). o
A C.L, Section for Hin'i transl- tien,
9. All Ministries/Bepartments to the szﬁégziplndia.'
S.K., Kalra )

action Officor



. Senior/Junior Csunsal »n
LacAneilipation Ponal | |

Ministrv of Law,Justicec ond Co Affairs >
Dopartmoent n% Lcgal Affairs
- Judicial Scction

S

Ravisod Schemce contcining turms and conditions for tho
cngagement of Senior Counsial and Junior Counsal for
conducting arditretion cases on behalf of tho Contral
Govzrnment bofore th. Arbitrators in elhi/Now Dolhi ana
othor placaes offective from 1, 10. 1999,

L. SCOPE OF TIE SCIEME
112 The Scheme will Se opoerative in respoct of the

aritration cases on hchalf of the Government of Indi~ as
may be entrustod to th: Counscl for conducting such cascs
befor: the Ariditrators 2ooointed *w the: Govornmont of India
in Delhi, New D2lhi and othor places,

F

2 Inchargg of Litigation casus 2dd allocation of cascs

Ing officur incharge of the Judicial Soction, Dopartment
of Logel Affairs, Minisiry of Law,Jus tico and Company Affairs
will nominata thz Councscl for conducting the arbitration ¢ as.s
on behalf-of the Govorniant of India 2zfore the concornod
arbitrator, except in ruspict of cascs for which separste
arrangemants have boun made,

II, DEFINITIONS

Lo For thc purpos:z >f this Scheme,
(2) 'Counsal! will meen and include the Sanier
Counsel ani Junior Counsal, as the casa may Qp

(D) *Govorn..nt of
~Gov.rnmont of
Union Torrita

I_wi_lif_-' Hdeans 2nd includes tho
India ani the Gv romont of a

III, PANELS C= COUNSEL

L e R I o T N I

Thera shall »z sconarate panels of Senior Counsol and
Junior Counsel to conduct tho 2y 1tration casos on behalf »of

cevees2/=
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the Government of India beforc the Arbitrators, The
strongth of the Counsel to be wrne on the Pancls may be
datermi.ned bY the Govormmoent of India from time to time,

IV, JER OE BYPANELMENT
L Initial /further ciopanelment:

The term of emoanilment of the Counsel wiulld w0 for
a pariod of threc vorrs or until furthur srders vitichever 1s
earligre The term miy be extended for a8 further period not
exceading three years, at the discretion of the Govornment
of India, -

0 ——

Ze " Termination of ampanclments

el

The emoan:laont of the Counscel would e terminable
at any time without issigning any rcason,

V.  HEADQJARTERS OF THE CQDUNSEL

L I il ——

X, Headaguartors at Delhi/Now Dolhi or in oiher places.

The Counscl may locate hic headquarters, during the
perind of -his cmapnciment as such, at Delhi/New Delhi or any
other place where he has been empanclicd as a Counsol.

VI, . DUTIES

.

The Counsecl shall:

(1) appear nefo-e the concerncd Arbitrator in tho case
marked »y the Officer Incharge of the Judicial
Sectign, Department of Logal Affairs, Ministry of
Law,Justicc and Company Affairs and aEnuintad as such
“y the concirnud Dopariment for a particulsr casey

(11) . hold conferince/consul&:-tion with the represcntatives

of Bhe Depertment in regarc 4o tha particuisr cascy

(1ii) if 850 rcQuirced, appear befsre the abitrotor out-
Side th: he-deuarters in esnncetion with the casg?

(iv) When any case attended 0o Dy him is decided against
the Government of Indi~, give his opinion regarding
the adviscbility of filinc on appecal from such a
cdecisiong

(v) kKeop the Deoportnent corcermead informed of the
dgvelopmernts in thecasc fron time to time, particularly
With rogarc to drafting, f£iling of papers, datos of

hearing of thc casc ctes

liill--ll.-a/"-'
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(vi) furnish to th: Dverticot concerniad and the
Bepartment of Leoogrl Asfairs Pcrindical statomorts

ond reports/rooaiis, whiich moy be eclled for from
time to timer anu

(vid) perfom such «th.r uties af +hia legal ncturs vige

L

Mcy be assignel o hil by e Ou <whucnt UF Los i)
esffairs, Miristry of L u, ustice - CLLamany i < dpn
from time to tirm-,
VII.  RETAINIR AND OTHZR PERUISITES
1. The Counscl sk-ll not bo ot tled to the payment
of any retoirer or ony otiier nerauisites,
. -
_ v
VIIl. FEE PAY:BLE TO THz couNssr,
Ly Se £003 paveble to the Scnior C unsel ané JAanise
Counsel would be as fol lawss
Sl.No, Naturc of work Scriior Junior
@P E_-I_r-c'l, . 'C 9 }l-n-ﬂ- -

s Fee for cffcctive henrng Rs,1000/- Rs.750/-~

PCI Tpreaxrance)

1%. Non~-cffcotive Lorrang R5,200,/= Rs.150/-

(pir casc £>r non-

¢ffcctive henring subjcct

o omnxdmum of fHur
hicarings)

iii, For drnfti;:g Picodings R5.750/=
lecommplicetiors or

Notet 1¢ substaitlalls
exe drafted in o nnceted caens Hmly one crafting feo
Will ko payoble i the msin CABC i 1O separate
crafting feoe will bo Dadd in the edniected cascs.

iv. Chw fexaice foo ner ~octunl RsS.270/= Rs,.180/~

cotforence subjeoct to o «ePCY conforcnec..
moxdmum of threeo such

confercices for Fcaring

ir inddvidunl eo=-

l-Il-bIé/‘_'

objcctions ete. «+PCr pleodings,..

v icdentien) mplicotions or objcetions

——
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IX. QUT. OF_ HEADQUBRIERS
A ITf£:the Counscl S rocaried to go out of headouarters

in mn:‘:ecti.:a:i vitk Coocirnl Gov armyncnt icritration, he will
“we entitled to & €L o of Regal1l800/=~ per aAy in the case
of S:ador Counscl ns, 1200/= per 4oy in +he casc of Juwlor

couiiecl isresa.ctive = #hg rmamber of ~~egs heard on oany singlc
doy for the dnys < L0 ~lgorce from the headdquarters ineluding

tho davs of Qeoporture LIORm, intcrvening holidoys ~nc csrrivcl
back at the beaddic=. IS rut no fcoo will be podd Lor o day

of demortars if he L.VCeS the hecdauartcrs arter court hours or
far the éav of arriv-l if he ~rrives at the headquartcers befozc

+he court hours.

2 Travel, /hotcl S¥eL.S58S

-
B il - i —

Ii: aviddon to the dailvy fec, tac Counscl will also be
cntitled o travel CIDCUSCS £5r trovel by oir (cconomy clacs)
or first cless by trrih, rocd milesge £or thc jourtcy from his
heodouarters to Tic ~irport/railway station and vice-vorsa anc
£rom the alrort/reilwey stotion to thzs nlecc 2f his stay out of
secadounarters and vice-verst ot the rocos odmdssiblc to Gr,I/Cra =S
T Officcrs of thic C "“rid Grveraciite Ha will 2kso be paid
lumpsu amout of R«. 200/= s conveyance charges for nerfoming
locrl journey whilc ~utsidcc the heodouarters. He vill 2lso be
cntitled €0 a rcasorblce actunl cxpenscs for stay in hotel,
subjcct to & maxdmua of R7 600/= pcr AlYe.

Xeo CLERC.CE
s i The. counscl vill not be cntitled © any cleritngu.'
Xt. QUT 07 FOGKST DFZSES
y 3% The Counecel ill not be crtitlad € any fee by woy of
" ut of pockaet cxienscs e
XII. RICH. 10 PRIVATE PRLCTICE KD RESTRICTIONS
le A oounsal will TV t‘;:;'rigl-*-.t t, private prrctice which

shouls wwt, howeover, I orferc with the cfficient dischargce of
kis cutics 2 & Counscl for tho G:wwoxncnt of I:74n,

2. A Counecl sl.m11 not o visc auy party in or 2ccept Ay
case aacinst the Govommeni o2 Iqdic ir which he has appceared

or is lizely to be called upon o &DPCAr for ar advisc or which
is likely to affcct or lead to litigotion against the Goverrment
'}f I::dial - .

- If €0 Cmnasl hapjens to be ¢ portner of @ fimm of
Lawvers or S»licitors 1t vwill e incumbont on the firm nct to

I!iilsi.lr’-
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take uwp @Iy easc ~gainst the Grwalazot of Indie or the
Public 8»ct:rr Ur~ertaiking in Dl HI¢R Court or any case
arising in other Cou-ts out of thosc cases e.gs ampeals

‘and rovisions in thc High Court or the. Svprome C:irt.

XIII. CGZI IRL

s i "':Thc WVE.I'i nus temis used in thiis Sghong will hove the
following meanings

(2) sEfective Heorinc " : .
. e s rew sw Ve my A lLecaring, in which eitlicr
ong or koth the nartics involved in a ersc oro haar&%y

the court. If ti- case 1s nontioncd and adisumed or only
dircctions &rc givor or only jucgoiaeit is delivered by the

Caart, it would not constitute an affoctive hearing, but will

be temed as non-~-cZfcctive hicaring.

(b) Idontical cescess Two or morec cascs in
wnich substantizally identical € ucstisne of law or f~cts are
involved an€ vherc tec main diffcrenece is in the nomes, -
addreeses of the sorties oconcerned, omount of money involved
etc. Where the comic:: or identiznl awards arc dekivered

irrespective of thc fact whcecther 211 the casgsecs arc heard togcther

or not.

2 X+ 811 coscs, effcctive oppearance is necessory for

the Cvwumel to claim feo.

3.‘ ‘N> Lee w. 11 be pgyable in cases where no legal
work is reQuired <> zZe done.

4. - Pr-fesci 2ol fees montioned abave shall include fces
for perusal of all prpers and documents ncocessory for preparing
for thc hearing axd no additional fees will be pavable for *
the time spunt on such properotsry or reading work,

5. I£ the Cizal azycors ot the instance of the Uien
N€ I & &&r portics ather than the U d-n of I.04 - vhviise cose

is ot incongiste:t wdth thot of the U Lo £ I, 12, he
Will be entitlcel = only ong sat A€ fea,

6. O NO €ae will b “yable to thae C. vvrml 1£ -n Qv once
notice about the - urmment hos been issued of the adjournment
of the case has boon made at his reuest due 0 reasons = -

personal to him, y

Ze Wi r: = _rmorc cases ( % rut more than 10 cascs)
invelving substaniczlly identical ¢ uestions of 1ow or facts,
any onc of such ciscs will be treated as a main case and the
others a8s connect .C cascs and the fces in such cascs will be
roegulated a@s under, irresnective o2£ the fact whether all’ the
ca2ses are heard togcther or not.

' | -"-‘- - 6/"‘
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Be v :.-*;-;ﬂh'cre two or morc cascs together involve substanticll:

i@mﬂuﬂémﬁsdor_ of law or fact and they are hearxd togetiier;
. any‘offig¢ of such coscs will be treated 2s 2 madn casce and tio
. others, 2s gonnectcd coses and the counsel will be entitled ©o
L fee inthe'main cos: 2s cdnisfible to him under the head
SENIOR COUNSEL or JUINIOR COUNSEL as the case may be mmad in the
conitccted cases to S iar Counscl ot the rate of Rs. 75/- an~
to Junior Crvsiscl 2 t the rcte of Rzed5/~ per casc »er <ov.
9. Howcver, i1 clsc two or more cases together do Hot
involve substontially identical @ ucstion of law or foet
and they arc heard togetier, the time will be equally AHvicd:-
12 gll the cascs 2ad the S-ior Csunsel and the unior Counecl
will be entitled to feoes as indicotcd for them under that
respective head subjoct. ' .

10. Toer £ac to the Counsel will be paid by the concemed

Department on Hrescatation of a stoungd receipt, and on

submission of a ccoy of the document crofted, 4if it is 2 @raftin
fce, and submissior of minutes or gist of proccedings or & copy
of ordexr/awcxrd where it is nocesSary in case the claim is for
appearance feo., The Counscl shall submit his fﬂ&iIlS wihtin

three months from the date on which the fee has acc=rucd.

il, In the evont of ony doubt or diffecrence regarding

the fees, the fees determined by the Secretarv, De urtment of
Loot) Avities, Minicstry of Law, di:~iice and Caompany Aff£airs,
shall be Enal and binding. H2 way, by an order in v i ting,
relax any of the provisions conteincd in the Schame.

e, N - . F
\AM‘ 3
(_. Krickna Xumar )

Jaint Scorstary & Legel Jlviser to the Govt, of Indiay

.'.Tf‘J.F.BO(_:i);’QQ—JLﬂl-
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